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Final Decision : Disposed Of

Judgement

Dr. Kauser Edappagath, J

1. This original petition has been filed to give a direction to the Judicial First
Class Magistrate-I, Harippad to consider and dispose of Ext.P3 petition filed to
revoke Ext.P1 interim order expeditiously.

2. An interim order has been passed by the court below in CMP No.347/2022 u/s
23 of the Protection of Women from Domestic Violence Act, 2005. The said order
was passed on 25/2/2022. On 11/3/2022, the petitioner herein filed CMP
No.580/2022 to revoke the order in CMP No.347/2022 dated 25/2/2022. The
grievance of the petitioner is that the court below without considering the said
petition is proceeding with the main case itself.

3. Considering the nature of order going to be passed in this case, I am of the
view that notice need not be issued to the respondent.

4. As evident from Ext.P1, the order in CMP No.347/2022 is an ex parte one.
Hence, the court below is directed to dispose of Ext.P3 petition (CMP
No.580/2022), after hearing both sides, within one month from the date of
receipt of a copy of this judgment.
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OP(Crl) is disposed of as above.
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